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y Hon' Mr. D.K. Agrawal, J.M.

HOn' } I\'lr. I(. Obtin, Ael,

The applicant is present in person. Mr. Agiﬁ i "l

Arjun Bhargava counsel for the respondents T Sudrm "(7” ‘
Lokia

is present, ‘but, st not prepared |the case ,fﬁ Lrd. /V

8/1;/89

O Rbﬁjun+ of his personal Jlfflculty

[/l
The writ uetlt;on was lebd in the y»ar,~1980; >vz

“There is no good. reason to grant fruther
1n1;]10nc~ £5 tha &dllwdy administration,

| - Therefore, list this Case for heaang before

a anqle Judge Bench on 4-;-90 Lt the : ; g

respondents may so like, fllL couhter re)ly

within four weeks .hereof to which’ thu applicant

may file rgjolni@r affidavic if any', within 2
weeks thereafter, In case the ruoponaenta
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are unable to file counte rukly within the
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In the Hon'ble High Court of Judicature at Allshabad,

Pl Lucknow Bench,’vLu cknow.

% Civil Misc. 4n. uo.ill(ﬂfb 1980 @
' Inre;

writ Petition No. H«()/k{ of 1980

(| ‘Husain Mirze son of Monhd. Nawsb, aged sbout 55 years,
! regident of Bazar Khala, Imam Ka Chebutra, H.NO, 108
: Lucknowe. {

™ Py esav e Ap'plicanto
PO et Versus

5 )v) ﬂ’\ 1. Divisionsl Rail Menager, Northern Railway,
O Mehetma Ganani Harg, Hazratgenj, Lucknow.

y 2, Divisionsl Superintendent, Northern Rellwey,

: ) 8/'> - Mghatma Gandni Marg, Hazratganj, Lucknow.

3. Personnel Assistant, Northern Railway, Mehatma
Gandhi Marg, Hazratgenj, Lucknow,

4, -Assistent Mechanical Engineer (Loco), Northern
Railway, Lucknow.

_ esees Opposite Parties.
Application for féam:zziffiijﬁfgfi
In view of ‘the facts and circumstances stated in the
4’ ~accompanying writ petition it is moat respectfully preyea
thet the further operstion end further implemention of
the impugned order No, 816/l1-b/Husein Mirza, deted
29,9.,79 contgined in Annexure No.2 be stayed ana the
Opposite Parties be further airécﬁﬁd to permit the
petitioner to rejoin his services and continue his job
which he was doing prior to his pre-mature retirement ?
until the decision of the writ petition and opposite
parties be 2lg0 directed to give him the arrears of hise
salary since the date of his being illegally Tetired on

the basis of the impugned order, till now.

e

Lucknow:Dateds { 8.Cs m

Vi Advocate
April W, 1980 Counsel for the gpplicant.
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In the Hon'ble High Co.rt of Juaicature at Allahgbad,
Luckoow Bench, Lucknowe QQ)

_f‘Writ Petition No, /)15; of 1980

- Writ Petition under Article 226
of the Constitution of Indaisa,.

Husgain Mirza aged about 55 yesrs, son of lohammad
Newab, resident of Bezsr Khela, Imam Ka Chebutra,

Houge No. 105, Lucknow.
esesee Petitioner

YQI‘ susg

¥ 1., Divisionzl Reil Manager, Northern Railway,

Mehetma Gendhi Merg, Hazratgenj, Lucknow. , 5
2 Divisiongl Superintencent, Northern Reilway,

Mehatma Gendni Marg, Hazratganj, Lucknow.

3. Personuel Assistant Officer, Northern Railway,
Mahatma Gendhi Marg, Hazratganj, Lucknow,

4, Assistant Mechenicsl Engineer ( Loco), Northern

.Railway, Lucknows,

.;... Opposite Parties.

The humble petitioner nemed =zbove begs to state

28 underi-

{ S5
le Thet the present VWrit Petition is being filea

against the pre-mature retiramln%'being mede of the

=
petitioner, vide amax order dested v,10.79.

2 That the petitioner worked in Ezst Indis Railway



- 07 impressed d)p/» "'7/ M&#C/
vé/v:“ \hesive AL el APl
Total [ﬂ*/:*ja%l
cewseet Tt faal Copptfee - e
witl bo iade en roosipt of 10w«

QUL S T8¢
i® i i 1
Papers fped, Gepy of F
noutd adst be filed
: H 2D M%W/CQL/
W

\ e f4) I




r (&

————— 2 SIDE GENERAL INDEX

i B (Ch les 2 d15) I}/‘[ [
Chapter XLI, Rules 2,9 an ) !
Nature and number of case L"L’P ) 4 aa/ 8 |

— i . ) ° ; &
Name of partiesftt_%m AR ¢ D‘/\WM M W ‘Q" |

Date of institution (L(j_"t{, o

Date of decisiop———— |
|
Ceurt-fee Date of Remarks |

Serial Number admission | Condition | including

File no.| no. of | Description of paper |of sheets|——-—— — . | of paper of date of

paper Number to document | destruction.
] of Value record of paper,.
stamps if any
1 2 3 4 5 6 7 8 G

4{ ’ W _. i e p ' ‘
‘W’ ' : 1

9 Com . 21u93(W-gv ) Sleo

@/3 ‘‘‘‘‘ (ﬁ/m-",

I have this day of |

197 » Cxamined
the record end compared the entries ¢ n this steet vith the rarers cro tte record. I have made all necessary |

correctiens and certify that the paper correspond with the generalindex,that they Fear court-fee st

sggregate value of Rs that all orders have teen carried out,andthat th di dmpslof .
: ; s ba n carriec out,andthat the record is com
in order up to the date ofthe certificate. TR
Munsarim.,
Clerk.




2
| .
: Court-fee Date of | - Remarks
Serial Number admission| Condition | including
File no. | ne.ef |Description of paper of of of date of
paper e sheets |Number paper | document |destruction
of 3 Value to of paper,
' stamps record if any
1 2 3 ; 4 5 6 S 8 9
Rsi [P
| )
|
i
\--
|
{
[ have this day of 197 ,  examined

the record and compared the entries on this sheet with the papers onthe record. I have made all necessary
corrections and certify that the paper correspond withthe generalindex, that thev bear court-fee stamps of the
agregate value of Rs. , that all orders have been carried out, and that the record is complete and’
in order up to the date of the certificate. .

Munsarim,

Date— : ‘ Clerk.
PSUP —AP. 10 Uch Nyayalay—14-8-78—1661—10,008 (E).
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\' :
In the Hon'ble High Court of Judicature at Allshabad,

Lucknow Bench, Lucknow,.

: Writ Petition No, )2$zof 1980,
.b Husain Mirzs : eses Petitioner
| Versus
Diveéional Rail Manager
NeRs Lucknow ana others cssces Opposite Parties,
x ' Index
S.No, Perticulars Page No.
1. Stay a‘p’plication s0ep 1
2e writ Pﬁtition s e e 2 to 8
3. Annexure No. 1 f\pastend- Bedig, 9
4-.‘l Annexure No., 2 \‘(( o 2 T i ecooe 10
~4' Nae Codrifushl
De Annexure No, & Alass U RN i1
@. nnexure No, 4 Ripreienieken @) =90 48 413
7. AffidaVit L ) 14 - 1:)
8. Vakslatnzma A 16
_;;?t?wm* e
. ) P
LucknowsDated: ( S¢Co MiBTa %
0 Advocsate

april \D , 1980 Counsel for the petitioner,
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a8 Weigh-man since 1944-47, Theresfter the petitioner
was'ra-emnloyed on 20.,8.,63 on the post of call-men

in the grade of Re.70-85, A true copy of the sppoint-
ment letter issued to the petitioner is being annexea

hereawith a8 Annexure No.l to this Vrit Petition,

3¢ That since 1965 the petitioner worked efficiently
end without any bresk &and wés'ﬁherafore automatically
confirmed after 3 yesrs on his regular service, Since
then his Provident Funds was 2lso deductea from his
pay. The petitioner was getting Re.217/- &t the time

of his pre-mzture retirement.

4, That the petitioner wes suddenly hznded over 'z
letter dated v.10.79 by which he was informed that
he hes besn tJi;rad from his eervices w.e.f, 50.9.79.
The orizinal letter received by the petitioner dzted

9.10.79 is =nnexed herewith =28 Annexure No. 2 t0 this

¥rit Petition.

9« That the age of the retirement of the petitioner

—
wag 58 ysars while by the impugned onder the petitioner
“odasuke
has been pre-mature retirea et the age of 55 years only,

a8 the date of birth of the petitioner is 1.7.1924,
According to which the petitioner hed sttained the age

ANsBUA

ofﬁss ysars only on the date when he was retirea,

6e Thet gt the time of his re-gppointuent on 20.8.63

the petiticner had furnisheu hig Trensfer certifﬁcaﬁé

of Industriel Bezsic S€chool, Lucmnow,wpo the Opposite
A
Pzrties which is in the racords ofFeervice file,
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7« Thet the szid Trensfer Certificete shows the gegte
of birth of the petitioner es 1.7.1v24.

8¢ That the petitioner hes oovtuined & copy of the ssia

Trensfer Certificete from the ssid School which hee been
oy wsha S

igsgued o him on 21.8.79. The origd ‘Lac%rtificexe

Tecelved by the petitioner from the szid school is being

anriexed herewith &8 Annexure No, & to thisg Wwrit Petitiown.

Ye¢ That the petitioner wés pfesseu to receive the _
ebove gzid impugred oraer of pre-mesture retirement);;/

the szme wes pessed without even coneicering the file

of the petitioner's service recora, which contein the

said trensfer certificate ana which shows the petitioner's

e
ege end dete of birth of 1.7.1924,

10. Thet the . impugned order dzted Y.,10,79 cleérly
shows that the name of the petiticner wes not publiehea
in the retirement list of the yesr 1979 end inepite of
thaet the petitioner was suddenly retired onv9.10.79
weeofs 30.9.,79, which ie clecrly illegsal and void order
teking away the right of the petitioner t¢ work in his

% .
post f at leszst sbout 3 more yeers.

11 That g11 the other retiremernt of other workers
who were similarly plazced to the position qglthe

bﬁki“\.
petitioner for the lzet severzl yezrs héveimada at

" the age of 58 yesrs only, while the petitioner was

retired et the age of b5 years whick is aescriminstry

under Article 14 of the Constitution of India. .
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12 Thzt at the time of the petitioner'se pre-mature

-5-

retirement, the petitioner wes working with entire
geatiefection of his immeaiste superiore and wae cleerly
fit to serve the depertment for enother 5 yezrs i.e,
ti1l the age of 58 yeasre, but inspite of that he was wx
11legelly retired from his services without giving him

any letter in connaction of hie retirement end without

publishirg his neme in retirement liet of the year 1979,

13, That the petitioner ceme to know =bout hie
retirement orders having been pssesed by the letter
deted 9.10.79 addressed to him which revesl that the
petitioner was retired by Opposite Party Na, . vide
letter No. 816/1-5/Musein Mirza deted 29,9.79. -A
copy of which has not been served to the petitionmer
as yet and the s:=me being i1l1legsl, deserves Ho be

ouasghed.

14 That the petitioner who is & very poor men &nd
having femily of consisting of 8 members met the
oproeite parties severzl times after passing of the
fmpugred retirement order snd slso geve them written
representetions, recuesting ﬁ;;h thet his cese

be considered snd he be given justice by Te-celling
the impugnea retirement oraer nz%in and permiting him
to continue hie services till the azge of 58 yeasrs but
~unfortun=tely no heéﬁ'has been paid to the various
representetions end reouests mece by the petitioner

to the opposite parties snd it has become very difticult

for the petitioner to pull on hies femily in these hara

it
deys. The copy of the last representttion mede by
the petitioner to the Opposite Party No. 1 on 25.2.80

is being ennexed herewith azs Anrexure No, 4,
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15, That some delay hes been czused in filihg the
present writ petition, es the petitioner wes hoping

that some result will come out, out of his Tepressnteticrs

end requests mzde to the Oppoeite'Partioe end when he
finally lost 211 the hopes from thet then hé with grezt
difficulties collected money for getting é;ie the
present writ petitioﬁfgﬁd heving been able to srrsnge
the same he ie fiiling the present writ petition &t

the very ezrliet opportunity sveilazble to him.

16 That aggrieved of the szbove seic order znd having
no other alternstive and afficacicus remedy the
petitioner is filing the preestt writ petition amongst

others on the following grounds:-

GROUNIB

I. Because the 1mpughed order dsted v,10.7Y clearly
shows that the name of the petitioner was not publiehea
in the retirement list of the yesr 1979 end inspite

of that the petitioner wes sudcenly retirec op 9.10.79

WeBofs 30,9,79, which is clezrly illegal and void order

teking awsy the right of the petitiomer to work in his
post for gt least about & moTre years.

I, Beczuse 211 the other retiremernt of other workers

who were similsrly placed to the position of the
§\ Q}az;.‘ Mo AL

petitioner for the lzst severgl years havelpaae gt the

zge of 58 yezrs only, while the petitioner was retired

et the aze of 55 years which is descrimingtry under

$ el ) b §

Article '14,of the Cormstitution of Indis.

III, Beczuse at the time of the petitioner's pre-meture

retirement, the petitioner was workicg with entire
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satisfection of hies imwediate gupeTigrs &nd was cleerly
£it to serve the departmeut for snother & yesrs, 1.€.
$i11 the sge of 58 years, put inspite of that he web
f{1legally retired from his cervices without giving him
any;1;££;&\in connection of hise retiremént er.d without

publishing hie name ip retirement 1ist of the yeer 1979,

1V. Becszuge the impugned order of retiring the
petitioner esarly at the sge of 55 yearse 18 illegel,
arbitray and malafide end the seme ie egainst all the

principles of netursl justices.

V. Becszuse the impugned oraer of retirement is violetion

of Article 14, 16 and 19 of the Conetitution of Indie.

Wherefore, the petitioner preys for the tollowing

reliefss-

(a) To issue e writ, director or order in the nature
of certiorsri ousshing the impugned order No. 816/1=5/
Husein Mirze deted 29.9.79 after cslling the same from
Opposite Parties and to ouash the letter datea 9¢10,79
conteined in Annexure No. 2, iseued by the opposite

party no, 4 to the petitioner,

(b) To issue e writ, oimction or orderin the nature
of Mendamug directing the Opposite Parties to trest the
vretitioner to be in service since before 30,9.,79Y
continuously and to give the petitioner arrezrs of
hig sglary with allowances from the dzte of his
pre-mature retirement till the dete of the decision

of the Writ Petition, i.e, during which pericd Exsx

he was not permitted to work.




(c) Te issue = writ, direction or oraers in the nature
of Mandemus directing the Opposite Parties to stay

the effect of the impugned order of retirement srnd
permit the petitioner to contirue in hie job which he

was doing before the impugned ordér hezve been pazssed,

(d) Any such other orders gs this Hon'ble Court deem

just =2nd proper in the facts end circumstences of the

case in favour of the netitioner,

(e) Cost of the petition be zllowed to the petitioner

egzinst the oprosite parties.

ST e R e
Lucknows:Dated: ( §,C. MisTe )
y §) : Advocste
April 1O 4 1980, Counsel for the petitioner,
s AN K \ { S(’ L |
\ Tl i “"bi\'y e it \x

st
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In the Hon'ble High Court of Judicature et Allsghsbad,

Lucknow Bench, Lucknow.

Writ Petition No. of 1980,
Husein Mirze : eees Petiticner
: Vérsusg
o
Riisk
Divésional Rail Manager, N.R,, :
Lucknow and others. eoe. Opps Parties,
Annexure No, 1
NORTHERN RAILWAY
L;,
No.558/Pak/Confdl /157 Diveédional Supdat's Office,

Lucknow y the 206846 S

Sti Husain Mirzas,

Inmam Raso0ol Agha Baqar,
Tarkari Mandi, Chowk,
Luckoow.

Re b

I am prepered to re-apvoint you temporarily as
callman in grade 70-85, If you feil to turn up within a

month's time from this date of issue of this lettery you

will forfeit your claim for re-appointment on this Railway.

You will be recuired to take oath of allegtance to
the INDIAN DOMINION ‘in the form prescribed below:

"I do swear/soleunly affirm that I

will be faithful and bear true allegiznce to India and to

the Constitution of India as by Law estzblished and that
I will loyally cearry out the duties of my office, so

help we God.".

NOTE- Conscientious objectors to oath teking msy strike
out the word 'Swear' from the above declarstiou.

8d/- Illegible
Asstt. Personnel Officer, Lucknow.

VU I willingly agres to accept the job offered and soleunly
declare that I shall remain loyel to the Govt. of Indis,

Sd/- Illegivle ( In urdu )

308465,

True copy.
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Lucknow Bench, Lucknow.

Writ Petition No.

In the Hon'ble High Court of Judicature st Allahabed, ]
1
of 1980, v

Husaln Mirzs Petitioner

L N

Vergusg

Divisional Rail Manager,
N.R, Lucknow &nd others.

e o0 0,
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In the Hon'ble High Court of Judiceture st AMlghebed,

Lucknow Bench, Lucknow.

writ Pestition No. ot 1980,
Hussein Mirze esss Petitioner
Vsraus

Divisionel Rail Manasger,
N.R‘ Lucknow =nd ath@req Senesas Oppf)!itl Partiﬂ.O

Jdsgaxure No, S




»11/ (s \I/C )

%4, iwaa >
$ Reqister N, Q 3.‘

1’3

xpiaz Tiee aon dlo o Wt
Scllolars Register & Transfer Certificate

t"{‘].,[ o '5'57 :{o .................. "‘0 q'}o LA ER: | Wo ..................

gy T Ho,,

Withdrawal File NO.. vt verienveernn T. G Flle NOiiaig i

Admission File NO.. i

i .-————-w—— e —- : ’ 5 - -
E 1 F1 AT Aq1 TH ATHF F AT FTTAT GAT 9T g A gtam qema szt 5
: Name of the Scholar with Caste Name occupation and stey fafr framdf & g% Tad

i{Hindu, otherwise rehgion

address of parent or guardian

h’d? _s}’—o\ 3775'7&‘—’

R-6-37a%f

Date of Birth

frar m§ &

i B it e r . e T e
4 .‘_"h:"""""‘-' ‘5: 5izAl ( A
F gar’ 'iﬁ.m 3171511 FIen<_ °F) " e Ig X
2511 C7/£l ccrﬂ" R R ?,r)\m‘
! kg&“"}f ) 573? "ﬁ?ﬁ , =) -u)q}‘{-; :
: g i A BT 8 Y
A o o faty |y fafa | e fafa AT DX FT FII .
f HHT Date of | Date of | Date of Cause of removal i e. an afor sy wid
i Class Admi- Promo-- | Removal{ Non payment of dues removat Year Conduct and werk
! ssion tion of family, expulsion, etc.
; K. G
;'i v
o el %
o |
Am | ¢
12 i
! ! . - ,
| i | | 7 7Ty
9 iy T lap & | - | a-Nat
| ! LI; ‘{ 3 “J-.._ ‘ - ;
; : | g1 (> & omG
I ¢ s : ‘ ‘ A1
| s L A R S L NN o5 —rd ad
! 4 I\ ‘{, Z 4D ';ll ¢ = U" ;(. £ A HH Gy c"s/,.; v i;,:‘i R4 $ ¢ ?’ ]
} B v E
ey ; i
b | { B R
= it
,LE 16 o Vi >
X (411
= l‘“:‘l “h
i/ Vil : 8
‘* 2N hy e
: b 8 Vil
E R s
m.. X ! ;
L . .
| "X & e
5 U 5 ﬂ M be e : o :
12 XN ;
I oz swifea frar sirar & fr gwded e war 9a% foer Pone & faamrgae e fafn a® u'ﬂfﬂa forar war §
{f ; Certified that above Scholar's " Register has been posted up to date scholar's leaving as requh‘ed by the
i Department Rules. . ;
- faepel) : afx G FeT & qqq qfg FeAk ¥ avnaigare @ 8 w17 wns ¥ Ao X A wfgq p et IX & wet Xll ol
It & Wry qnT fradf dear ghgar § & saa :mfmfa At ga wdw o § HfEd §T 2N mf‘zq £ : R
 sretarad W,xg

‘«,;‘ —” %, M. Educational Suppllam (Opp Mehva Cinama) Aminabad Lucknow. --Phone No. 49829,



ﬂk@l« :
it ) @

In the Hon'ble High Court of Judicsture at Allghabad,

Lucknow Bench, Lucknow.

writ Petition No. of 1980,
|
Husain Mirza AR Petitioner
Vorgug
Divisional Rzil Manager o
N.R, end others. ceses Opposite Parties,

Annexure No, 4

The Divl, Rail Menager,
¥ Northern Railway,
¥ Lucknow.
Through Proper Channel

Ref: Retirement

Sir, _

I beg t0 say that I was Te~zppointed on thevN.Railway
on and from xx;f1,9.1963'ana I was 39 years of age &t tne
time of my Reesapvnointment.

Thet I have come to know through your letter
No. EG/1/Pt I1/79 d& 9.10,79 which cleerly shows that
my nameé wes not published in the Retirement 1ist for the

last year of 1979,

That my dete of birth is 1.7.1924 wnich shows

that I have besen retired from the Railway Services only

1n the age of 55 years two mouths and 2v days,

That all tne Retirements which have been effecteq

since last over three years aTe in the gze of the 58 years

but unfortunately I heve been deprived off with the same
benefit of 3 yeers after completing the ege of 55 years,

Thet after completing the =zge of 55 years, I wes
e —
working with the entire satééfaction of my immediate

Superiors and could served the department 0nly & peripg




%

pr>

@ i /?

' two months and twenty nine dsys I was retired from y

o
=

my service wihout giving me any letter in comnection of

my ratirement.

h/
That on 9.10.79 & copy of létter No., EG/I/Ft-II/79

Dt. 9.10,7Y was issued to me, by which it came to my
knowledge thet I have been retired vide your letter
No. 816/1-5/Husain Mirza dated 29.9.79 received by
LF/ Lko dated 30.9.79,

6ir, I am a poor man having a family consisting
of 8 members and it se-me to be very difficult for me

to pullon my femily in these criticel deays.

I =m not too 0ld enough and could work without
any breke upto a2 veriod of three years hence mx recuest
you to kindly ellow me en extention of threc years more
in service to enable me to pullon my femily end to

Blre in the sge af of 58 years just like others.

I hove thet your honour way not diszppoint me
and would not denrive me with the boon zsked for.

For Which I sheall be grsteful,

Faeithfully yours
Huszin Mirza
Ex.call man 855

R/0 105, Imam Ke Chabutra,
Asherfezbad, Lucknow,

Deted:Lucknow.

20 .241980,

True copy.
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In the Hon'ble High Court of Judiceture et Allahzbad,

b Lucknow Bench, LuckLow.

Wrtt Petition No. of 1980,

A
. st
0 193¢
| AFFHM??I; )
. HiGH c
AAABAD
o
{ Huszin Mirza ees Petitioner
VeTrsus
Divisionel Rail Manager,
N.R. Lucknow and others. :
.ss Opposite Parties,
> 1 Affidavit

I, Husain Mirza aged gbout 55 years, son of
Mohzmmad Nawab, resident of Imam Ke Chebutra, House

No., 105, Lucknow, do hereby solemnly affirm and

state g8 under:-

\

el Y
o
1. Thet tre deponent is the petitioner in the sbove
roted cage end is well conversant with the facts of
the czge, :
i
R

/E:f/’qui. - 2« Thet the contents of peras 1 to 15 of the

accompanying writ petition are true to my own knowledge,




e

z 5 L
Ye Annexureés 1 and 4 zRE of the accompanying writ
;/

pétition are true copies end they have beesn duly

comperéd with their originals,

LucknowsDeted:

N
April &, 1980, / . VR
— 0l
— e

I, the zbove-named deponent

do hereby verify that the conterts
4 of paree 1 to 3 of this affidavit

ere true to my own own knowledge

end no pert of it is felss and no-
thing meterisl has been concezled,

g0 ham$/me God.

)\
: L g
I identify the deponent /j////ki}\‘
who has signed before nme,
Deponent

wﬁ,, ' Advocect e,

Solemnly affirmed before me on Apris//'o s 1980
at A-2¢ a.n./pews by STi Husazin Mirza, the depouent
that Yhe understande the contente of this efficavit

which has been reésd out snd explzined by me,

M‘(, «‘V/ ¢ fcbd

7 \J

, Allah

A
s

Lo :’{:.-g«/"@‘m‘ Q} :é&aﬂr
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§ : IN THE CEMTRAL ADMINISTRATIVE TRIDUNAL
ALIAHADAD BENCH ‘
23-A, Thornhill Road,Allahabad-211 0Ol

ek

Bt

No CAT/Alld/Jud/fM ‘r?’ Dated the & é'\ }*0

oA é/“ of 1953/".(T)

HusA o My i Applicant 's |
Versus
D. R M (\I E\(k \L(h\ﬂi y K. \/M’ Respondent (s
T }Y\ \ \\’\x\\" /Y&” S,Q Makd . vala ’) ’6 '
% : / fﬁ}c\zﬂ /W\ZL( o, 74‘(“ wn K &.Cl halLy as :

“ H /\0 o /C) ( LG ’<{31(?\\( ¢

O @*H vhm fr\af( 9\(\«( /\\av\'%/f\’fl\(&\v\
@C"»‘\ (\,k‘\&/ ,W(\V\\\(/M(l\ (@m(iz‘\,&‘ N\(‘/Vc‘r)//

Whereas the marginally noted cases has been
transferred hy \*141\}$‘\V$”\~3k2 under the proviéion
of the Administrative Tribunel Act (No.l3 of 1985)
and registered in this Tribunal as above,

aw—7Writ Petition No

li
of 1980. % of 20-10- 1989} The adlBloven 1

The. Tribwnal has firxed date

£ the Coirt of A1 arln%;wxmﬂk>

QNA\A —{Ko érlslng out no arpearance is
of ‘Orddr dabeds o
passed by

made on your behalf by your  —-~-""--
some -one-duly authorised to ;

Act and pled on your behalf

: ‘the matter will be haard and decided in your absence .

Given ander my hand seal of the Tribunal this

irs day of 1eg
— W Q\\\/C\‘ )S(\fv\.) Lwe \<\‘Y\0 W

;2) v(}-\e\, \_)\\(\t V\C\K X\.\Qﬁ L sY\A V\&\rbtk

‘ DEPUTY 'REGI'S? AR
]'\l% r\'\f\c‘! 4% 5\@&\(&\\&} {\’\G Vo \*W\‘\

C\qw@}\,\\ (\!I\S«\\/‘Y \\C’\'\\ﬂ Nx\ K{u\wxj )- WK Y\Q\O

#~ &

N
J.4"' —

"‘)) PRE Noonon & Q “i\f\&u\/‘v \%\ Ww\?\\wm ng MW/ .
“‘\Q\\\Lk)ﬁ \N\(v\ \,\C\I\\K\V\\J\ «‘\f\w\\(\(Xf \_\(\\\/\m,\\k(‘(\rnj 't W\'\L‘Y\@\V
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CENTRAL ADMINISTRATIHZ TRIBUNAL A

'\\~ « GIRCUIT BENCH,LUCKNOW

T.ANO,670 of 1987(T)
(WeP.NO.1134 of 1980)

Husain Mirza AR Applicant
V ersus :
Union of India eesecsose Respondents,
10, 09,1990,
Hon'ble Mr, Justice K, Nath, V.C.
Hon.ble Mr. M.M, Singh, A.M,

Applicant in person,

Shri Arjun Bhargawa for respondents,says that
no counter could ke filed because records’ are not
traceable. He, however requests that the applicant may be
< directed to poduce the original of the scholor register
'; & Transfer certificate.(Ann, 3), The applicant says that

v'§§@he original is with his counsel/ﬁ?g}Lﬁ.C. Mishra, We
hink that both the parties are reuired to produce rese

’ ctive decuments, The applicant is directed to produce

| 'the original of Ann., 3 on the next date, The respondents
are directed to file counter in particular to indicate

the result of Ann.-4 and in case they are not able to

£ trace out the record to indicate in the counter what steps
have been taken in that regard if that record got lost,.
L ?15 Service record of the applicant, and in particular, top

sheet dated 27,09.1979 referred to in Ann, = 2 shall also
be filed by the respondents., List for final hearing on

29.11.1990, Copy of the order be given to counsel for
respondents within 2 days,

Sd/- Sd/-

\\/ S o Ralhe. v.C.
AV
A // True Copy /7

/{,/4
Ms/ (Moha [.,] /?
; Uiy
Corndig rative 1ripgnal,

c»gu[b(‘k“
LULAAOW
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CENTRAL ADMINISITRATIVE TRIBUNAL
__(’v LUCKNOW BENCH : LUCKN OW

9.4, No, 670/87(T)

Husain Mirza P Applicant,
Versus.
Union of India & Ors,,.. Respdndents,

Date s 4,11,91,

Hon, Mr,Justice U.C.S8rivastava, V.C,

Hon, Mr, EXRESWEXXAIMY A.B.Gorthi, Ackiy
i = A Learned counsel for the spplicant says
\ ‘ ﬁ‘\ ¢
' ithat the spplicant has died on 26,4,91 , Application,
“.f>u”§ﬁaaxdingly abatzs,
{k_,
/LVQQ\L/‘W AM, v.C.
v ST
ket // True @(}iy //
M.P, 4
2\\« )
g:)‘.‘ui' gistrar
g \\ Fribunal
Luckuow B .ch,
Lucknow
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CENTRAL ADMINISIRAIIVE TRIBUNAL
LUCKNOW BENCH : LUCKNUW,

P.A. No, 670/87(T)

Husain Mirza ece Applic ant,
Versus,
Union >f India & Orseees Respdndents,

Date 3 _4,11,91,

Hon, Mr,Justice U.C.Srivastava, V.C,

Hon, Mr . A.,B.,Gorthi, A.M
2 Learned counsel £or the applicant says
that the applicsnt has died on 26,4,91 . Application,

accordingly abates,

A.". v.cO
$d/- 54/~

// True copy //




& CENTRAL AMINISLAAIIVE TRIBUNAL

$ e
LWUCKNUY BENCH s LUCKNOW,

D.A, o, 670/87(%]

| Hugain Mira: P! Applicant,
Versusg,
| Union Of Indla & Orseeee kespindents,

DEte 3 4,11,91,
Hon, Mr.,Justice U,C.8rivastava, V.C,
SIORINE A B,Gorthi, AM.

® Learned counsel f£or the epplicanc says

Hon, Mr, RIDpHE

that the apnlicant has died on 26,4,91 « Application,

accordingly abates,
""“.ri‘ V.C.
.;3"1/,» Sd/"
v

// True copy //

M.P.
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